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suggested some alterations. What 1 am
saying is this [ don’t know whether the
alteration has been made or not. The
decision of the Business Advisory
Committee should be reported to us

SHRIMATI JAYANTHI
NATARAJAN: Tomorrow.

DR. BIPLAB DASGUPTA: Let 1t be
reported to us tomorrow.
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HALF-AN-HOUR DISCUSSION
On points arising out of answer given, in
the Rajya Sabha on the 24th April, 5,
to Starred Qucstion 281 and Starred
Question 291 Regarding production znd
Demand of sugar and stock position of
sugar and edible oils with FCI,

SHRI VIREN 1. SHAH
(Maharasntca) Mr  Vice-Chairman, Sir,
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Starred Question No. 97 which was
replied on the 20th March, 1995 and the
hon. Chairman desired that it should be
deferred becauss the answers given to the
suppleatemiries were 1ot to  his
satistac¥ion. M was nct taken up on April
20h becwee the Hosue adjourned. Why
was it deferred? Tt was deferred because
the rophes were' inadequate. I am very
distressed  and  regret it particularly
because the hon. Minister happens to be
Mr. Ajit Singh, who has a good
educational background and who was in
the hzabit of reading a lot. It so happens
that when a person becomes a politician
and particularly when he becomes a
Minister, his reading habit gets adversely
affected. This was brought out very
clearly when he replied to the question.
From his reply it was very clear that he
had not read the Gian Prakash
Committee Report. The Report was
debated in both the Houses. It was
discussed on 19th December, 1994 and
20th December, 1994. There was a
statement by the Prime Minister and
there was also a statement by the
Minister of State in the Prime Minister’s
Office. It was very clear. Had he looked
into them, perhaps, his reply would have
been different. 1 have the transcripts
here The hon. Chairman was distressed
tv say that the Minister should have come
tv the House more prepared. At least,
his officials could have given him more
data. ] am sure he has come prepared to
the House today. He must have read the

. .acport and the other debates. Unlike the

this half-an-hour discussion arises out of .

Minister, we MPs have a lot of time on
our hands and 1 spend my time in the
library reading the entire Report and the
debates in both the houses. 1 am grateful
1o the hon. Minister for having informed
me that the Report was available in the
Library. I went through it and I also went
through the debate that took place in the
Lok Sabha. Now what was the matter?
There were three aspects to the question
and they were not answered. Question
(d). (e) and (f) remained unanswered.
Question (d) was: “whether Eovernment
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he examinea the recommendations of the
Gian Prakash Committee Report on
sugar import scandal: if so, what are the
details thereof; what has been the extent
of loss caused to the exchequer due to
non-coordination of = Government
departments resulting in delay in the
import of sugar and rise in ity prices.”
This was not replied. The second part
was about the sction that was takei
against ecach of the persons in various
Ministries found responsible for the losés.
No reply was given. The third part of the
question was about checking the
recurrence of such a situation in future.
The reply that was given was “the
Cabinet Secrctary’s Report has since
been submitted.” Now let us look at this
aspect. Appendices No. III and No. V of
the Gian Prakash Committee Report
clearly mention about the ruling prices in
London in December, 1993, in January,
1994 in February, 1994 and subsequent
months. When the recommendation was
made, the Ministry was aware of the
shortage of sugar and also the likelihood
of imports. A graph has been given in
Appendix No. V. If you look at it, it
shows that the prices ranged between 270
and 280 dollars per metric tonne in
London. Even the prices of future
purchase, that is May, June, July and
August, have been given here in the
Report. They were 288, 285 and 284
dollars. When we purchased, the price
was around 380 or even 400 dollars. It is
very difficult for me to accept the answer
that it was not possible to calculate the

Joss suffered. With the whole of the
Government apparatus at its disposal, it
should have been easy to calculate the
tonnage that was imported and the
differenct in terms of dollars per tonne.
It should have been easy to calculate the
loss to the exchequer and to the people
of India.

That was one point which was r-t given.

Then, if you look at the recurrence
part, chapter 7 of the recommendations,
s very clear. Chapter 7 has the deta.ls of

[RATYA SABHA]
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various recommendations made and those
recommendations are very clear. This was
submitted in October 1994. On 19th De-
cember 1994, the hon. Prime Minister
said that withim a week decision would be
taken and-¥we Wis his commitment. It
was menfioned 41 thit House here in the
Minister o Sgats for Parliamentary Af-
fairs’ report thix by the 31st of De-
cember, 1994, the Cabinet secretary
would given his report. If it is given on
31.12.1994, how is it that given in May,
after four months, the hon. Minister is
not in a position to say as to what action
was being taken or would be taken with
regard to preventing such recurrences?
That was the second point.

But then, on the same day, on the 8th
of May, in reply to Starred Question No.
476, the hon. Minister, Shri Ajit Singh,
has replied, “With a view of ensure
adequate availability of sugar, the State
Trading Corporation of India Ltd. and
the Minerals and Metals Trading Corpo-
ration of India Ltd. have entered into
forward contracts for import of about
4.05 lakh tonnes a sugar”. Why am I
reading it? It is because today’s
“Economic Times”, on page 3, says that
the situation again in likely to be what it
was in December 1993, January 1994 and
February 1994, as if we have learnt no
lessons from this extraordinary sugar
scam that took place at a great cost to
the country. Mr. Gian Prakash has writ-
ten in his report if this was allowed to go
on, sugar would have been sold at Rs. 20
per Kg. I can indicate the page on which
it is there. But I wilt read from “The
Economic Times” of today only three
sentences. “A decision on the issue of
sugar imports this year to cancel, retain
or roll over has been referred to the
Prime Minister in the absence of an
agreement amongst the various Minis-
tries”. Then, it says, “As regards imports,
sources said that the recent meeting of
the Cabinet Committee on Prices”—the
same Committee which met in December
1993, January 1994 and was supposed to
meet in February 1994, but did not
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meet—"ended indecisively when the
Ministers of relevant Mnistries could not
agree on the course of action. However,
they added that the time was running out

for a decision on rolling over the imports,
etc

The purpose of my reading this is that
despite the terrible experience that the
country had because of various mistakes
over which tremendous uproar took
place, both in the Houses of Parliament
and outside, and into which an adminis-
trative inquiry was conducted and reports
came—and that report is again studied by
the Cabinet Secretary and the other Sec-
retaries, who submitted a report on 31st
December, 1994.-—we have not learnt any
lessons. So, will the hon. Minister kindly
enlighten us as to, in the five months
after that, what action has been taken?
Are we going to just sleep over it or are
we going to learn any lessons? Have you
acted on any specific or concrete sugges-
tions made by the Gian Prakash Com-
mittee.

If so, how are you going to go about
it?

I would also draw your attention to the
fact that on 19.12.1994, the Prime Minis-
ter is reported to have said, “I will take
the final decision within a week. This is
my commitment”. He repeated it, “I am
assuring that I will take a decision within
one week. This is my commitment”.
Would the hon. Minister enlighten this
House as to refer 19.12.1994 one week
was over on 26.12.1994, that is just after
the Christmas—what decisions were ta-
ken based on this report? The House is
entitled to know that and the House will
be grateful to vyou if you do that.

Let me come to the last aspect and that
is with regard to action against those
responsible. What is the reply of the hon.
Minister? It is 3 very interesting reply.
the supplementaries on which created
problems. “While the administrative im-
plications for this have been gone into.
the report does not mention any matter
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that would create any suspicion of

. malafides on the part of any one”.

Now, this is where we had a little
problem and from where, as the hon.
Minister replied which is on page 46 of
the 20th March reply, the Gian Prakash
Committee was asked to look into certain
things as to what went wrong and he seys
that the Gian Prakash Committee has
said, as the Prime Minister also replied to
the debate, “There was no mala fide in
it "

Now 1 want to druw the attention of
the hon. Minister to the fact that, though
he was not a Minister on that day—on
19th and 20th December, in the Lok
Sabha, of which the hon. Minister was a
Member, there were discussions for near-
ly six to eight hours and thereafter in
both the Houses—and 1 refer to my
House now,—the Minister of State in the
PMO made a statement which is there in
the Rajya Sabha debates pages 873—875
of that date and 1 will just read two
sentences of that. Shri Bhuvnesh Chatur-
vedi said, “At the outset, I have to make
1t clear that Shri Gian Prakash had con-
ducted a preliminary administrative in-
quiry and he has not investigated any
question regarding lack of integrity on
the part of any individual. He has look
into the acts of omission and commission
while dealing with certain situations.”
Then, at the end, before he finished his
speech, the Minister says, “The Report,
as has been stated earlier, does not inves-
tigate any issues of loss or lack of integri-
ty.” Now, if this is so, how come the
hon. Minister makes a statement that the
Gian Prakash Report does not find any
mala fides. I think, I should go a little
further.

Let us look right in the beginning: Mr.
Gian Prakash in Chapter I said the
following, which I am going to read out.
1 am quoting from page 4, Chapter 1 of
Gian Prakash Report:

“It is not my daty to look into the
allegations of corruptioa, nor am
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I an investigating agency to
invetigate other such charges.”
Mr. Ajit Singh, it was quoted in this
House on 19th December and it is in the
debates. “My inquiry relates only to acts
of omission and commission.” So, if this
is so, who is going to look ‘into the
charges of allegations of corruption?
Even in his preliminary remarks, the
learned Mr. Gian Prakash speaks about a
Scandal and the public outcry, ete., which
right now 1 am not referring to . If that is
s0, how can one; come to a conclusion
that there are no such allegations and
nothing has to be done? I think the
Government owes it to the House. Hon.
Minister, the Government owes it not
only to this House but also to the people
of India to tell what it has done. When
such a major scandal took place, when
the Gian Prakash Committec was
appointed, I remember im this very
House there was a tremendous uproar for
several days and it was assured that it
would be gone into the whoever was
guilty would be punished. Now, all the
reports are before us. We are faced with
a kind of situation as if nobody was
guilty, there was nothing wrong! That is
where 1 would like to refer to and—it
was referred to in this House-—paragraph
6.5, Chapter 6, and 1 quoting it again. “It
is thus clcar that by opposing iraports in
every forum and showing the least
concern when prices were rising rapidly
by reducing releases at a crucial time and
above all by ill—considered statements
issued from time to time justifying rise in
prices with a view to make the sugar
industry more parofitable.” “With a view
to make the sugar industry more
profitable...”—it was the Food Minister
who was entirely responsible for the
sugar crisis. “It was lucky that in spite of
several attempts to do so, the Food
Minister did not succeed in cutting on the
PDS quota, otherwise. sugar would have
been sclling at Rs. 204 pse *logram.”

He also should help....{Interruptions)...

SHRI SYED SIBTEY RAZI (Uttar
Pradesh): Sir, I rise on a point of order.

[RAJYA SABHA]
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May 1 ask thc hon. Member, from where
is he quoting all these? If he is quoting
from the Gian Prakash Report, that is
not tablzd in this House. It was kept in
the Library and it was also decided that
one can just refer to it. You cannot make
quotations out of it.

SHRI VIREN J. SHAH: Why not? 1
would request the hon. Member to refer
to the debate in this House on the 19th
December when this very quotation was
there in the proceedings of the House.

THE  VICE-CHAIRMAN (SHRI!
SURESH PACHOUR): You mean to
refer to the debate and not the report?...
(Interruptions)...

SHRI VIREN J. SHAH: This
quotation is on page 882 of the
proceedings. It was allowed by the
Deputy Chairman who was in the Chair.
This had been allowed in the other
House also. The report had beea referred
to in that House. It had been referred to
in the House by the bon. Prime Minister,
by the Minister of State in the Prime
Minister's Office and ‘it. was referred to
by another hon. Minister who said,
“Please go and read it in the Library.”
So, I read it in the Library and I am only
bringing out what I read in the Library. 1
wu not specifically quoting it. I would say
that the para 6.11 of the Report is
supposed to have held the Ministry of
Commerce and the STC specifically
responsible ‘‘for inexplicable reluctance
on their part. It is clear and it is also an
indication of the professional
incompetence...” There were the words
used. If that is so, then how the hon.
Minister can give a clean chit to
everybody connected with that that
nothing has happened.

THE VICE-CHAIRMAN (SHRI
SURESH PACHOURI): Please
conclude.

SHRI VIREN J. SHAH: So, these
were the three points to which I would
request the hon. Minister to answer and
work out the extent of. loss. A man of his
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calibre does not need any official
assistance which is available. With his
competence and  his  knowledge of
computers and also the work done, this is
the simplest thing to work out. You do
not necd any computers. You have to
just calculate. You do not need even s
calculator.

The second point would be about the
action against those responsible which has
been brought out in the Report. The
Report is a public property because it is
in the Library. It is not something that no
one would know what it is. That was an
effort here but fortunately it was not a
successful effort.

The third is about the recurrence.
Now, the hon. Minister should be in a
position to say something on the report
of the Cabinet Secretary on the Report of
the Gian Prakash Committee in relation
to what action should be taken. The
Cabinct Secretary gave the report on the
31st December. Is he in_a position to tell
the House that such and such are the
action that is now being planned to see
that it does not recur and the news that
has appeared in today's “The Economic
Times” does not happen. It ends by
saying, and 1 just read that, “..the
question inevitably would then come
around the cancellation of imports or
resale abroad. Given the way the
international prices are behaving, this
would mean selling at a loss and the
whole can of worms would open up
again.” Thank you.
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1994, stocks of 40.9 lakh tomnes of
foodgrains had been kept in open in the
FCl. Tius dues no include the paddy
stock stored in the rice mills’ yards for
milling into rice, especially in Punjab.”
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It is not subsidy, it is mismanagement
cost.

I ¥ A F wm N wE wm  fEw
I ot MR qd X e @ WA
FFIHR I WIS R IR
il F8 ff F W W A ¥l wdew Y
T e o, 3 A 93 W g 9% 98 Fed &
PF—

The gist of the causes identified by the

Gian Prakash Committee as leading to
the situation are:—

() Unreliable and inflated
estimates of sugar production.

(i) Mismanagement of available *#

surplus stock and releases.
(iii) Delay in the decision to import
sugar.
(iv) Dclay in implementation of
this decision.

(v) Poor coordination
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afFt 7 TR FRo T TR W S I T

¥R Y A A osw N WA owww § R
o FO A A9 I QW W ¥ Gt w
T G— IR HRIETH | A & [ @A
# T { AF i & fe Id 7 e AN
e 7€ B wow B ordd & A sk
7 #om ok yum T F R e fofg BEA
Ffmwr ¥ A wwgw g e A W
Y H A R9E R fAega wm @ 3@
2 3R faRem @ R I & fag a
&, a8 ot § 9w W oW W Y

() An integrated policy on
sweetnears — sugar, gur and
Khandsari.
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Maintenance of buffer stocks
of sugar.

F ar A v ww W
fr T ©@% § R @ R
FEd T—

Uses of scientific forecasting
and estimation methods.
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(i)

(iii)

(v) A common Minmstry with Civil

Supphes and Food as separate
departments.
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SHRI VIREN J. SHAH: Though 1
very much like to believe what you said,
I am afraid, I'find it extremely difficult to
accept it.

SHRI AJIT SINGH: I will make a
believer out of you. Come and talk to
me.

SHRI VIREN J. SHAH: Take the
House into confidence. Where is the
question of talking to me?
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SHRI VIREN J. SHAH: Is that
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adequate? That is the point. If you don’t
mind, there was a point. I am sure that

i
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you are going to mention about tne
professional incompetence at a very high
level as you mentioned about the STC.

I also raised a matter on the 19th
December, 1994 that the hon. Prime
Minister had twice said “Within a week I
will take a decision and this is my
commitment.” He repeated the words
“This is my commitment. What kind of
decision has been taken after 26th of
December  after  celebrating  the
Christmas?
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% R @ 0 RefiRid @) @t @
FAN fwifacfd aeh ¢, oo WA A s
{1 3R T w B wedads W @ g
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They were reluctant. They said that
basically they were reluctant to take a
decision.
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We don’t think any further action is
called for.

THE LEADER OF THE
OPPOSITION  (SHRI = SIKANDER
BAKHT): Was there a loss of time Mr.
Minister in taking the decision? If there
was at what point of admimistration at
what level of administration- was the time
lost? -
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st \'2 NARAYANASAMY
{Pandicherry): Sir, this is half-an-hour
discussion. The Minister has to answer
briefly, They have also to make their
points  briefly.  (Interruption) As a
Member 1 have a right to say. Mr. Viren
Shah, do not direct me to go there. 1
have a right to say it to the hon. Vice-
Chairman. This is a balf-an-hour
discussion. The Minister is answering
very successfully.

SHRI S. VIDUTHALAI VIRUMBI
(Tamil Nadu): Mr.Vice-Chairman, Sir,
even though it is a half-an-hour
discussion, according to Kaul and
Shakdher, we can extend it even beyond
half-an-hour.

SHRI V. NARAYANASAMY: It is
for the Chairman to decide. Members
cannot. Members have no right to extend
K

SHRI T.A. MOHAMMED SAQHY:
Yeou have also to direct this to the Chair.

SI™I VIREN J. SHAH: If Mr.
Narayanasamy had not interrupted. the
Minister would have completed by now.

ey (sh g wdd): Mg
fezram st § 5,20 o witw 1w @ M ad
w2t § s Rew o 6 wR R W Re @
warafy o frg w9 nf §, s uy T
& W o 7 weap T W, W o
@ o w3 @ vl AR AR o & vl ¥
IR Fm F oW § W v w

SHRI §. VIDUTHALAI VIRUMBI:
Sir, I am quoting from Kaul and
Shakdher, about the extension of the
time cof half-an-hour discussion.

THE  VICE-CHAIRMAN (SHRI
SURESH PACHOURI): There is no
wmeed. I am asking the Minister to
continue.

SHRI S. VIDUTHALAI VIRUMBI:
Oniv one minute, Sir.

THE  VICE-CHAIRMAN (SHRI
SURESH PACHOURI): I have read the
rules o1 half-an-hour discussion. There is
no need.
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SHRI VIREN J. SHAH: Mr. Minister,
you could not respond to the first point,
that is, the Prime Minister’s commitment;
and the second point was regarding
implementation of recommendations of
the Gian Prakash Committee and the
Cabinet Secretary’s report of the 3lst
Dccember, 1994  because  of Mr.
Narayanasamy’s interruption. Will you
respond to these points?
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THE  VICE-CHAIRMAN (SHRI
SURESH PACHOURI): I request My,
Virumbi to be very brief.

SHRI 8. VIDUTHALAI VIRUMBI:
Sir, I always abide by the decision of the
Chair.

Mr. Vice-Chairman, first of all, T thank
you for having agreed to take up the
Half-an-Hour Discussion. You know very
well, Sir, that during the last year the
decision regarding the import of sugar
was not taken at an appropriate time.
“Where is the mistake?” they said.
That fact is that the Special Action Com-
mittee was chaired by the Secretary to
the P.M. Despite that, the decision was
not taken, and in-between when the pri-
vate people came to know that there was
scarcity of sugar in India, they imported
suagar, but they had not shown the prices
at which they had actually purchased it.
They had adopted the method of overin-
voicing or underinvoicing. When the scar-
city of sugar arose in the market, the
Sugar Manufacturers’ Association a chal-
lenge to the Government at that time
through a press report that they were
ready to supply to the PDS the entire
quantity which they had imported from
abroad while they could not part with
one kg. of sugar from free sale quota.
What does it mean? The Sugar Manufac-
turers’ Association said that they would
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ot part with even one kg. of sugar of
frec sale quota but, at the same time,
they were prepared to supply the entire
quantity of sugar which they had im-
ported from abrod. That clearly shows
that in case they supply it from the free
sale quota, they may not get profit. And
the other thing they said was, “We will
give it to the Government on cost-to cost
basis.” When you go through the press
reports, you will find that they are really
nationalists but they have already overin-
voiced and they want to pocket the dif-
ference. Whether it is the Food Corpora-
tion of India or the Food Supply Depart-
ment or the State Trading Corporation
who had to import, a confusion is created
first by the Government. Number two,
after that who will reimburse the subsidy
amount? Regarding that when the STC
raised a question, they were not able to
get the reply from the Government side.
They could not get the reply at the
proper time. When it was so, it was anly
due to the delay with a clear understand-
ing. It was an unwarranted delay, mayke,
because of increase im their price. Sir, 1
do not want to go into that in depth, but
now after having said all these things, I
would Like to quote from the Prime
Minister’s speech an 28th April, while
replying to the Presidept’s Address in this
august House:

“This year, I am told that the
production of sugar has beaten
all previous records. Last year,
we had a lot of difficulties with
sugar; import and then irre-
gularities in import and all kinds
of things.”

That means, the Prime Minister of India
has accepted that irregularities have ta-
ken place..... (Interruptions).... Mr.
Narayanasamy, just go through what the
Prime Minister told this august House,
Have you gone through what the hon.
Minister has said just now? “There is no
mala fide in it.” The Gian Prakash
Committee Report is based or. certain
terms of reference. He cannot go beyond
the terms of reference. You have to 2o
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through the terms of reference. Within
the parameters he has to submit his
report.

That is not a commission of inquiry.
Therefore, within the terms of reference
he has given it. Based on that report we
cannot absolve anybody saying that
nobody has done anything.

Then, Sir, the House had, this time last
year, a full debate on sugar. This year
also at the same time we arc debating
what we are going to do with the surplus
stock. From the arguments what 1 can
infer is that not only is there sufficient
quantity of sugar but also abundant
quantity of sugar is awailsble within
India. When it is so, when we have go
abundant quantity of sugar, why has the
pricc net come down? This is my
question. The prevailing market rate is
between Rs. 16 and Rs. 18. Why? When
abundant quantity of sagar is available in
India, auwtomatically the differemee
between the PDS price and the market
price showld be less. But it is not so. The
replies given to Question Nos. 281 and
291 are like this. In the reply given to
Question No. 281 it is stated:

“The Government have taken/imitiated
the following measures in order to
give a boost to the sugar
production and ensure its adequate
availability to the consumers: ....

(vi) Restrictions bhave been placed
on sugar dealers regarding
stockholding limits, turn-over
period, sale by ome wholesaler
to another, etc., to emsure that
there is no hoarding of sugar by
trade.”

If this had been implemented, prices
would have come down. That the prices
bad not come down, though the
production was abundant, clearly shows
that hoarding had already taken place.
When sugar hoarding was there, there
was 10 monitoring agency. When there
was no monitoring agency, the Cabinet
had to look after. When the Cabinet had
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not taken any action, it had to go. There
is no moral right for this Government to
continue. It has mo moral right. Why
should we have such a Government?
Because the President cannot dismiss the

Central Government it is like that.
(Interruptions)....
THE VICE-CHAIRMAN (SHRI

SURESH PACHOURI): Mr. Viduthalai
Virumbi, please conclude.

SHRI S. VIDUTHALAI VIRUMBI:
He has actually made an observation. I
have only replied to that. This is what I
want to know. What action are you going
to take to reduce the price? What action
are you going to take to dehoard sugar
from the sugar barons? Thank you.

SHRI JAGESH DESAl (Maha-
rashtra): Mr. Vice-Chairman, Sir, 1 don’t
want to speak on other aspects but on the
handling and storing expenses incurred by
the FCI on a quintal of foodgrains. 1
remempoer that when I was the Minister
of Civil Supplies in the Maharashtra
Government, the Marketing Federation
was the agent of the Government. They
were collecting the foodgrains from the
farmers,  bringing them to  the
Government goodowns and quoting the
rates. At that time, if 1 remember
corrcctly, we had been paying Rs. 18 per
quintal including the cost of bardan.
Rupces seven or nine were only paid for
expcnscs. The break-up of all the
expenscs was given. I would request the
Minister that a scientific study of the
expenses  incurred by the  Food
Corporaton of India on different items
for collecting, storing, cartage, etc.,
should be done. I do fecl personally that
Rs. 180~ per quintal is too high. From
my experience I feel it is time to do such
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a study because we cannot bear such &
high subsidy as Rs. §,200 eveses which is
provided in the Budget. It may go up.
That is my worry. I would request that a
scientific study should be done to find out
what the cost of handling, storing,
cartage, transport, etc., is. It can be
reduced. 1 am sure Mr. Ajit Singh will
personally take up the matter and a study
will be done to see whether the expenses
are proper or not. If it is not proper, we
should make it so wherever we can. If
that is done, the people, especially the
consumers, will be benefited. 1 don’t
want to go into the other aspects. I think
a study should be uaderiakea.
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THE VICE-CHAIRMAN (SHRI
SURESH PACHOURIy: 1 adjourn the
House till 11 a.m. tomosrew.

The House thea adjourned
at thirty-two minutes past six
of the clock till eleven of the
clock em Wednesday, the
10th May, 1995.



